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BLFORI THE NATTONAL COMPANY LAw TRIBUNAL. MUMBAI BENCH
MA40112018 in CP No. l5li4/lBC/NCLT/M a1MAH120l ?

''9. Accordingly, this Bench by exercising lhe powers provided U/s. 34

(4.1 (b) hereby orders to substitule lhe Liquidatot. Accotdingly, the CoC

shall convene .t meeting latest by lsth Septeuber, 2018 to be chaired

by the Representative of the Operational Creditor who is haing

highest voting share (i.e. M/s. Auspice Trading Pri,ate Limited haing

41.35 %.) to decide the nome of the Liquidator. On obtqining the

consent of the Liquidator so appointed directions be obtained frod this

Bench byfiling an Praceipe / Application."

4. Pursuant to the said Order the meeting of the CoC was convened on 30.0t'2018 at 4

PM rt Room 66, 5ti Floor, Alli Chambers, Tamarind Lane, Fort, Mumbai,

Maharashtra - 400001 under the chairmanship of the M/s. Auspice Trading Private

f,imited. In the said meeting the Memb€r have unanimously approved an

appointment of 'Mrs. Dipti Mehta' as Liquidator. The relevant portion ofthe minutes

is worth to place on record as follows :

"RESOLVED THAT Mrs. Dipli Mehla, be and is hereby appointed as

Olficial Liquidator of the Operational Debtor and her remunerqlion

fixed not more than Rs. 5,00,000/- (Rs. Five Lacs Only.)"

6. The directions given vide Para l0 of the Order dated 29.08.2018 shall remain

unaltered.

Dated:04.09.2018 M. K. SHRA\\'AT
il|EMBER (JUDICIAL)

2lPaBe

5. Pursuant to the said resolution a Form - 2 i.e. Written Consent of the proposed

Liquidator is also placed on record. Consequently, this Bench hereby appoitrts 'Mrs,

Dipti Mehta (IBBI/tPA-00248-N00134/2017-18/10350) to act as Liquidator of the

Corporate Debtor namely, M/s. Global Proserv Limited.
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